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BEFORE THE NATIONAL GREEN TRIBUNAL AT
NEW DELHI

ORIGINAL APPLICATION NO. 70 OF 2026

\ l L [ 5™
uiykdnRuniag

IN THE MATTER OF: 4 o

- | NOMaR) Tz

ASHISHSINGH .. APPLICANT | RORAKHPUR

‘ NOTARlAl: | . NOTARIAL
VERSUS Sop ey
STATE OF UTTAR PRADESH & ORS. ... RESPONDENTS

REPLY ON BEHALF OF U.P. POLLUTION CONTROL BOARD

| Ashutosh Chauhan, S/o. Late Shri Ratan Singh Chauhan,
aged about 45 years, Regional Officer, Gorakhpur, U.P. do

hereby solemnly affirm and declare as under:

1. That | in the above noted capacity am well conversant
with the facts and records of the present case, hence am

competent to swear this affidavit.

\Aom 2 That the above noted case came up for hearing -on
>~ PN 06.02.2026 when this Hon'ble Tribunal on the basis of

complaint by Mr. Ashish Singh has constituted a Joint
Committee comprises of representative of U.P. Pollution
Control Board, District Magistrate, Kushinagar and
Divisional Forest Officer, Kushinagar and directed that
the report will be submitted to the Hon’ble Tribunal within

one month.

CNORAKHPLIR
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3. That in compliance of the said order joint inspection was

Civil toun. Gorakhpur

H. 0. Gorakhpur

conducted by the said Committee on 23.02.2026. The
proposed Gau Sanrakshan Kendra is under
consideration by Animal Husbandry Department at Plot
No. 537, measuring 1 hectare. The Joint Committee has
recorded that permission for felling of trees should be
given that no restricted trees for illegal felling is done. No
tree has been fell at site. The Committee has
recommended that in the monsoon 2026 on the
remaining land of Gaushala, plantation be done. It was
further recommended that on the four sides of the pond
the plantation be done in ensuing rainy season. The
caretaker of the Gaushala will look after the newly
planted plants. A copy of inspection report dated
25.02.2026 is being enclosed herewith and marked as
Annexure-1.

That thereafter the above case again came up for
hearing on 08.04.2026 when this Hon'ble Tribunal has
issued notice to Respondents including the U.P.
Pollution Control Board and directed them to submit the

response.

. That again the inspection of the site was done on

08.05.2026. The photographs of site taken during the
inspection are enclosed as Annexure-2.

Location of the site is enclosed as Annexure-3.

a’ju’ A uha gﬁzm %

NOTARY

GORAKHPUR
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The above facts are being placed for kind considegation

“
Covil Court, Gorakhpr | =

H.0.Gorakhpur — Z
Rego Mo -37(43)/2000 ‘Z‘:--

AN

. That during inspection it has been found that in east

direction of the under-construction Gaushala, there is
agricultural land and in the west direction, there is Dhoop
Sagar Pokhra. In the north direction, there is green area
and a temple and in the south direction there is a road

and then a school.

. That during inspection sample from the water of the

pond/pokhra was collected and analyzed in the
laboratory of Regional Office, Gorakhpur. The analysis
report is being enclosed herewith and marked as

Annexure-4.

. That from the analysis report it is clear that the water

quality of the pokhra is of Class-D i.e. suitable for
propagation of wildlife and fisheries.

That the Regional Office has sent a letter dated
08.05.2026 to Chief Veterinary Officer, Kushinagar to
comply with the guidelines for management of dairy farm
and Gaushala framed by CPCB. True copy of the letter
dated 08.06.2026 is being enclosed herewith and
marked as Annexure-5.

this

TA Hon’ble Tribunal.
P TAZN
/l{-:) Sinjech Kumar Gupta =

“5‘-"&/51% p\wmvr g’flmﬂ “

NOTARY

GORAKHPLIP



VERIFICATION:

I, the abovenamed deponent do hereby verify that the
contents of above affidavit are true to my knowledge derived
from official record. No part of the same is false and nothing

has been concealed therefrom.

VERIFIED ON THIS THE 14th DAY OF MAY, 2026 AT
GORAKHPUR. .

".‘J" "[W&@u’[ﬂ (L‘d Yr 74

NOTARY
GORAK
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5 ANNEXURE-01

—ird AT~

HI0 ST BT aifdiewur, 7E Reeh @ gRT AR 3iiovo ww=m 70 /2026
TNy Rig 91 SoW0 5T T T YR BT Y fAih 06.02.2026 P
IUT g AU gRT fSd afafa s

By,

BYTT TP FIATeT B T3 GRS 1888 / 16TH—1 [3ATH 17.022026 &I A=+ TEVl DY BT
e N, s = § aflovo @1 70 /2026 MY R §9H So90 9T AT TP B
AT fATF 06022026 & favg wwar o8 o Ffaq & —

“Accordingly, we constitute a Joint Committee comprising of representatives of Utiar Pradesh State
Pollution Control Board (UPPCB), District Magistrate, Kushinagar and Divisional Forest Officer. Kushinagar and
direct the same to meet within two weeks, undertake visits to the site, look into the grievances of the applicant.
associate the applicant and representative of the concerned project proponent, verify the factual position and suggest
appropriate remedial action by following due course of law and 1o submit its report within one month to this Tribunal
and send a copy of the report to the concerned authorities who shall be bound to take appropriate action in accordance
with law and Principles of Natural Justice by giving opportunity of being heard 1o the concerned project proponent
and 1o submit action taken report within next one month.
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T 7|
Ia B BH # TR 23.02.2026 BT IR TG EH A (1) A Ao WHR IU RAATRIBN

IR, FATR (2) i o= FAR U wria T fER), R (3) 57 dodlo g, HEds

TR AT, IRR YT YU EF0 91E, TREgR (4) SN g HER, S0Rouo, e

TR AR, FAR gR1 Ao @ Rrelia o fear man | s ey Rig arferaraal dem gxartad

M WA B e U T gRrT Ao f @ iR 9§ s 50 9 sreWe, Uy

RIfeafeR), Have did ) IuRerd 8| 919 |ffa & e Fag & —

IR fA¥TT— T d=mga gwaTa 391 29.01.2024 & BH | UA® 724 f3AF 01.07.2024 RyeiRremd),
FHITR AR HAT—744 / T.01.2016—20(5) / 2016 I[ST%a ATATT—1 &A% 03.06.2016 7
JRF IRHR B §Y FOYORIOHO 2006 B &IIRT 59 B U URT (4) & WS (7T) TAT JOTORIOHO
frgTaelt 2016 & 1 55 T TSI ARG F&T-740 / TH—1—2016—20(05) / 2016 a1
03 ST 2016 &1 WM SMERGA HEAT 687 / TdH—01—-2020—20(05) /2016 f&AATH 06.07.2020
ERT U9 HIgIaferdr & e Gl 537 /1.000 20 ok /Aol 5—3—T T TRefor =g & fomfor
2 I gHufea f&n g

frrT— fFye werad U9 e ayues T, SoR uew, oeee & U ST
1415 / F10—2 / Xx11—619(MTT—3) / 2024—25 TT®H 26.06.2024 ERT TAIF T TREW Bg & RG]
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Y W 724 /9 FEIR /OO0 /2024 f&AE 01.072024 ERT TEEA TR B U
Prexdforar ¥ TMeT |EAT 537 /&0 1.000 80 YA B HN—TOR 5-3-T 9H T AT B
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G 296 / RI0—2 / 2024—25 fai 01.07.2024 ERT Fewd e qa fyama qepurer frm
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I Hrexdferdl ¥ gee M GV b i vg fafed 9 § O 99 @1 gedien v
g 7= 1Y RfeateNt g & 93 |1 1266 / JoM0OHOD0 / 2024—25 f&ATE 25.01.
2025 ERT J9A RGN HIR &1 o= IRT frar mar) oW wure eevafor @ amdes
feA® 27.02.2025 ERT T M WO S5 H 11 §F el BT Yodibs B U A [Hd
S @I AFAM 8g SU RTemEer TeRien | o RM fhar war o | A oAl e B9
S & Y Rfscaen) iR & o= ﬂ@g 369,/ QOTTIOR0H0 / 2025—26 T
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{1 24.02.2025 & 2N Y= T (T W) TTH-Flevaferd, TRE—HIRM, AT~ FHERRT,
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ST el Y Aol 27 ol T g S Srerga” i, TH-pleRafe, dRe—aEwer,
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02.2026 BT 50 el T OIS SN fHa 7ar 8| Jat e & 9 & el ERT 100 ek
&1 9T B] fordr waT ®, A9 35 Gl BT U o Bl N1 UK IS Yob o A8 fba
T 8| e BIROT 35 el BT Agen uA o e fhar A ¥ w8l R g® Seor@ aeAl
FHE B, S 135 91N @1 Wbl w9 W S ¥, e b # qraar @ gfea
I AT TR DY AT |

Joq0 UguUr e A TREAR —u-deRafordl, WA deTd,  dedie—us,
fren—gefiR § S far war| e w537 @ IBa1—1.00 20 A AT g it wRemr
T (remen) @ Ao 89 & S W 1Y aunt 1 sfite 7 ok sl o Rreew
YOTR qrER § garfed 78 fhar oma | Feomis W wReor de 2q Sovo wewr g |1
W R WeAfd i fea S omavgs @, gWe Wy & ue gfRed fem e o
WY B A AT IHAE B UFIN ¥ INATE TEH FI B waAr A g 2 |
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Latitude: 26 802984
84.0.

Longitude 84. 056868
E Ievatlon 83.0742.5 m
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Latitude:

Longitude: 84.051227
Elevation: 86.53+2.5 m
Accuracy:3.79m
Time: 08-05-2026 14

de: 26.802458
gitude: 84.050692
ion: 101.3647.89 m
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Dhupsagar Pond And

Jalpa Mata Temple .
ol S TR

# g
Y /

Dhupsagar jalpa
mata mandir

ANNEXURE-03

95



56

11 ——

i Ol B
-

Regional Office

U. P. Pollution Control Board
Kunraghat, Gorakhpur

ANNEXURE-04

Water Quality of Surface Water from Pond Situated at Village-Koharvaliya, Tehsil- Padrauna, Distt-Kushinagar

Date of P A R A M E T E R S .
lo | Sample Conduct B.O.D p
S.No | llection | PH (”‘;:]‘h:;c:fﬁ‘)’ D.O.| 340 atamcy | COD | Hardness | T.DS. | (as CaCOy)
1 08.05.2026 | 7.65 258 7.2 2.8 12 212 162 116
Note :- All the parameters except p*' are expressed in mg/] unless or otherwise stated.

P

JEA /SEA

O % 2
5{:5 &
A.

Regiofal Officer
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Ea W srfar sar vy Rown R @1, TaEgR

RS REGIONAL OFFICE, U.P, POLLUTION CONTROL BOARD, GORAKHPUR
> U |9<3/{:,j-c_§tfg/i9:zé o fe=Ta®: o = Se Sl
qar #,
T Uy ffecaen,
SAIE— iR |

faw: TRITEn @ folvr 3 S wqwer P W€ gRT et o
ST ol @ wafavliy yavem 2 gremfia meSAEA @ smuie @
T H |

QU SR v @1 Wt wevr e @1 e B¢ ST e &
P T AT @ g s 2020 # Guidelines for Environmental Management of
Dairy Farm and Gaushala ffq @t Ty 2| 5oq MISATST B T AMUBT TF AT J Ufg

/TP~ SRIGATAR | ;}m/

wfofaf- iR @1 aoemt |
1. Reifer w8y, e
2. T IR FRER (gi—6), So%0 WoNT FraFv 91, W |

a3ty @ty : wgida RG], anarg o @iel, dafkar 3, wgmre, nvage

1e&Tey - TC-12v, fvify @, Madt TR, a@Te 226010
Website —www.uppeh.com, e-mail rogorakhpur@uppeb.in
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'BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Py 70 OF 2026 !
AR OANO. . s
Inre: ' p '
ASHISH SINGH
AL S O TR TIC NP PSS SR W o RS G Plaintiff /Appellants/
r Petitioner/Complainant
VERSUS. = ‘ : ; :

STATE OF UTTARPRADESH&ORS. . -~ . DefendantRespondent/
[ ’ Accused:

ENOW ALL 1o - whom-. these present  shall  come  that = I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
review, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power

and authority hereby conferred upon the Advocate whenever he may think it to do so and to

sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the

Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents

and purposes. ’ .

AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court

on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible

for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee

agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the

above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be

entitled for the refund of the same in any case whatsoever. If the case lasts for more than three

years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this_14 day of _05. 2026 ‘

(bject to the terms of fees.

{ .

/ . : : -

: U : @ﬂh/

(PRADEEP MISRAYDALEEP DHY AND ‘ Client

Advocate : Anuj Kumar Chaubey
Law Officer-1

U.P. Pollution Control Board

Lucknow

2607299
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